
FORM A
Pusr-rc ANNoUNCnMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(lnsolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS' OF RATTAN POULTRIES PRIVATE LIMITED

RplpvaNr PanrtculaRs
I Name of corporate debtor Rattan Poultries Private Limited
2. Date of incorporation of

corporate debtor
t2.05.1999

3. Authority under which
corporate debtor is incorporated
/ registered

Registrar of Companies ,Punjab at Chandigarh under
MCA

4. Corporate Identity No. I
Limited Liability Identification
No.of corporate debtor

u 0 1222P Bl 9 9 9 PT C 0 22 555

5. Address of the registered office
and principal office (if any) of
corporate debtor

Barnala Road, Malerkotla,
Distt. Sangrur -148 023 (Punjab)

6. Insolvency commencement date

in respect ofcorporate debtor
07.02.2023

7. Estimated date of closure of
insolvency resolution process

06.08.2023
(180th day from Insolvencv Commencement Date)

8. Name and registration number
of the insolvency professional
acting as interim resolution
professional

Sanjay Kumar Aggarwal
TBBVTPA-0024{-00 1 2 612017 -r 8 I t029 5

9. Address and e-mail of the
interim resolution professional,
as registered with the Board

# C-20, Block-C, Wave Estate, Sector 85

SAS Nagar, Mohali - 160 055 (Punjab)

Email : sanj ayaggarwal.fcs@gmail.com
Mobile No.- 98761 05414

10. Address and e-mail to be used

for correspondence with the
interim resolution professional

Sanjay Kumar Aggarwal
# C-20, Block-C, Wave Estate, Sector 85

SAS Nagar, Mohali - 160 055 (Punjab)
Email: ip.rattanpoultries @gmail.com
Mobile No.- 98761 05414

11 Last date for submission of
claims

21.02.2023
(14 davs from appointment of IRP)

t2. Classes of creditors, if any,
under clause (b) of sub-section
(6,4.) of Section 21, ascertained
by the interim resolution
professional

Name the class(es)- NA

13. Names of Insolvency
Professionals identified to act as

Authorized Representative of
creditors in a class (Three
names for each class)

1. NA
2. NA
3. NA

14. (a) Relevant Forms and
(b) Details of authorized

representatives
are available at:

(a) Web link : http ://ibbi. gov. in/downloadform.html
Please refer Note 1 given below for applicable form(s)
(b) Not Applicable

ffi
,



Notice is hereby given that the Hon'ble National Company Law Tribunal, Chandigarh Bench ,

Chandigarh (Adjudicating Authority under IBC) vide order dated 07.02.2023 in
CP(IB)No.59lChdlPbl2022 (Admitted) has ordered the commencement of a corporate insolvency

resolution process of M/s Rattan Poultries Private Limited and appointed the undersigned
as Interim Resolution Professional

The creditors of M/s Rattan Poultries Private Limited are hereby called upon to submit their
claims with proof on or before 21.02.2023 to the interim resolution professional at the address

mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.l3 to act
as authorised representative of the classin Form CA.

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The proof of claims is to be submitted by way of the following
specified forms alongwith documentary proof in support of their claims:

Note- I
Form B
Form C

Form CA
Form D
Form E
Form F

Claim by Operational Creditors Except Workmen and Employees
Claim by Financial Creditors
Claim by Financial Creditors in a Class
Claim by a Workman or an Employee
Claim by Authorized Representative of Workmen and Employees
Claim by Creditors other than Financial Creditors and Operational Creditors

Kindly mention E-mail and Contact details in the Claim Form so that any query regarding
respective Claim can be resolved immediately

Submission of false or misleading proofs of claim shall attract penalties.

Sanjay rwal
Reg.No IBBYIPA 2612017 -t81t0295

Date : 07.02.2023
Place: Mohali

Interim Resolution Professional
For Rattan Poultries Private Limited -Under CIRP
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ADVERTISEMENT NO. 1/02'2023 Dated: 09'02'2023

Online Recruitment Applications (ORA*) are invited from desirous
and eligible candidatqs for recruitment to the following post through
oRA, ;hich shall be available on the Commission's website

www.hppsc.hp.gov.in/hppsc up to 08.03.2023 till 11:59 pm''
thereafter link will be disabled.

Advt. No. Department Post Category
Wise No.
of Post(s)

102-2023 Language,
Art & Culture,
H.P.

Research
{ssistanU
District
Language
Officer

r 10300-34E00+4200/-
3.P (Emoluments for
lontract employees
< 14500/- per month)

ur(Ews)
posl

Applications received through any other mode will not be accepted

and' will be rejected straightway. Essential qualification(s), eligibility

conditions and'examination fees etc., have been mentioned in the

detailed advertisement and instructions for filling up online recruitmenl

applications are available on the above referred website.

dr (Devinder Ku1lf"t 
"nt, 

m.s'

H-P. Public Service Commission.

nr-2A4a3 Telephone No. 0'177-26243'13'

ffl'q lfl* ?aa
,rrrdstf6 nd frergra

isu Bfzs *rd 02 fiGlt: 08.02.2023

dif8:- pmb.xencfzki-4 pudab. gov.in

a"arflS fd'*5tlrd aA, ri;la ri* €aa. €'ifru.d'{5 frfl B'h-Fd'

et f l' H.f,{tc Ar}A},{t rrl t-ird. 6'htt-{' },'fA ryO-atE ty fq8 dU-dU fti*
a-, ffi HEb.rd d m d-d-6 sS f#s )i$ ta-r te-t, E-d*'trdT
i*ara+ ; qd,r{',6rp pfiri' u-sl €dfu}ri, H-a.y 3,{d*q' Hrd
tre'yca'u$ €ardra B U-0,'aE"rr'funee ks fisw a'ra6t/
ffie:- https://eproc.puniab.gov.il z\*rr:
RdrrJd ffid FdTr si firf,d Mrz 'i dr ffi1fr's@r-g{s-o.**oruor, 

Ed/_ A.rffidrfiffiorr,fd 1xy, rmf riaf tf{Fft:g}.'

ffi and Bankruptcy Board of lndia

iindDncvhesotution Process for Corpor'ate Persons) Regulations, 201 6)

h r FoBTHEATTENTTiloFTHEcREDtToRS'oFi ^ .furmt PoULTRIES PRIVATE LttlrED
.-----EELEvArn mnnc-y1lig

ffian Poultrior ttiuate Llmlt d

z; IIT.'I :l IL i il rr I :Jrl I ltd/rl'I( ;"1 [I8l
Date of incorporation of corporate debtor 2.05.1999

3. ffiCompanies, PunjaDat
debtor i; incorporated i registered lchandigarh under lrlqA-

Affir** :rr'] 4 Corporate ldentity No. / Limited Liability
ldentillcation No. of corporate debtor u01 222PBl 999PTC022555

The Sr Oivisional Commercial Manager, Northem Railway' Firczpur Lllvlson lnwel

apffetir:m on te presribed fom for 9llotrnent of mtEc{ qlfollN !
Address of the registered orfice and
principal offce (if any) of corporaie debtol

Bamala Road, Malerkotla,
Distt. Sanqrur -148 023 (Puniab)

ffintract at Jamsher Khas, Bolina Doaba,

s[am Ctraumsi, Cama Sahib, Fategarh Churian' Khatkar Kalan Jhanda Ji' Jaijor
OoaOa, OartrsirinXar, Malupota, Sai6 Khurd, Nandpur Bhatauli, Batah Sugar Mill,

OuOwinoi, Saiopur.j;hlabid, Kultham Abdulla Shah, Burj Moha( Satnaur.Badsru
r chrki.wala hrlf stations over FiDzDUr Division.

6 lnslvencv commencement date in
resmct of corDorate debtor

07.02.2023

7 Estimated date of dosure of insolvency
resoluliop process

06.08.2023
(180th day from lnsolvency Commencement Date

IormA ciltraa'. 5 (fve) years.
8. Name and regislration number of the

nsolvency professional acting as

nterim resolution professional
-ast aate 8-time ot rbmi$ion and opening of applletions' :

,n f S.OS.ZOZ3 Up to 15:OOhB (Applietions will be opened on 15.03 2023 and in

;; fi; Ay il;,hi"h tf," appii"iriion" 
"tu 

to'ue ope''neo isa noriaay, the same'will
b ^Gnd al tha sme tim on next workino dav).

tBBUr PA-002N40 1 26 nU7 - 1 81 1 0295

9. Address and e-mail ofthe interim resolution fl C-20, Block.C, Wave Estate, sector i

iAS Nasar, Mohali -'160 055 (Punlab)
:mail: sanjayaggarwal.fcs@gmail.com
uobile No.98761 05414

{aaress of th;mce & daie from which applicatlon foims will be
rvailablo. : Office of Sr Divisional Commercial Manager, Northem Raifway,
:irczpuL Date 09.02.2023 lo 15.03.?V3

@,i'ations can als be downlmded from

{orhem Raihfla/s offi cial website w.nrindlanrallways.gov.in
t0, Address and e-mail to be used for

conespondence with the interim

resolution professional

sanlav numarAqQawat
s Cj26, Block-C,-Wave Estate, Sector 85
SAS Nagar, [4ohali- 160 055 (Puniab)

Th(
the

, notle to, inviting applicaton forms and other related information is also available on

oftcialwebsiteofNorthemRaifwayw.nr.indlinrailways'gov.ln 41412023
Email: ip.rattanpoultries@gmail.com
Mobile No.98761 05414

11 Last date for submisbion of claims t1.02.2023
'14 days lrom apporntment ol IRP)

ri- lilntrsm DtutloPttffi lurllonlil i

l' - 
PUDA Bhawan, Green Avenue, Amritsar II nPPuclnot$ ttutrut toR I

r G0HnlGru[l mP0ltiltttT 0t P0sr 0t Pilwlil |

I Reterto our advertisement published in this newspaperl

lon 21 .01.2023 inviting applications for contractuall
lappointment on one post of Patwari (reilred from Revenue I

lDepartment, Puniab) in Amritsar Development Authority. I

Itnis is to inform that the.last date and time for submission I

lof aoolications has been extended up to 05:00 P.M. onl
l'ts.oi.zOZl. All other terms & conditions shall remainl

Itne same. II Chief Administrator, I

lrropo,z,oo, ADA, Amritsar' I

I tne Executive Enqineer, Jal Shakti Division, Shahpur invitesl
lfollowino e-tender on blhatf of Governor of Himachal Pradesh from I

lappror;O eligible contractors for the following work throughl
lejenderino orocess:- |

I S. **t" of work ,estimaGA I e-arnest c;ost of I

I No. ' Cost ' MoneY Tender I

l, 
' , (Rs.) (Rs.) 

[R'Jj IiIL lof LWSS Kangra Town inl i I I
li lrensit and Distt. Kansra, (HP)J I I ll

ll lrsn:- Providinq, lavinq,l i r I

1 Classes of creditos, rI any, under clause (b)

of sutssection (6A) of *c1ion 21, as€rtained
bv the interim resolution prof€ssional

Name the class(es)- NA

Names of lnslvency Profesionals identiled l(
acl as Authorised Representative of creditors

in a class (Three names for each class)

1, NA
2. NA
3, NA

14 la) Relevant Forms and

lb) Details of auhorized representatives

are available at:

(a) Web link: httpJ/ibbi.gov.in/downloadft

Please refer Note 1 given below lor
applicable form(s)
(b) NotApplicable

Not'rce is hereby S-en that the Hon'ble National Company Law Tribunal, Chandigarh B-e,nch'

Chandioarh (Adlu-dicatino Authoritv under IBC) vide order dated 07 02 2023 in

Cpftelli"o.Sglil,Oti,Ot2o22 (-Admitted) has ordered ths commencementofa corporate insolvency

resiluiion process of M/s Rattan Poulfies PriYate Limited and app'ointed the undersigned as

lnterim Resolution Professional

The creditors of Mls Rattan Poultries Private Limlted are hereby called upon to submit theil

claims with proof on or before 21.02.2023 to the interim resolution proJessional at the address

mentioned against entry No. 1 0.

The finanJal creditois shall submit their claims with prool by electronic means only' All otha

creditors may submitthe claimswith proofin person, by post or byelechonic me,ans'

A financrai creditor belonqing to a ciass, as listed against tfie entry N0 12, shall indicate it!

choice ofauthorised represeititive from among lhethree insolvency proressionals listsd agains

lentru No.1 3 to act as auttorised representative ofthe class in Form CA

I Tfre submission of Droof of clatms should be made in accordance with Chapter lV of th(

I lnsolvencv and Bankruotcv Board of lndia (lnsolvency Resolution Processfor Corporate Persons

I neoulatio'ns. 2016. Thi oroof of claims is io be submitted by way of he followng specified tormr

I abigwith documentaryproofin support oftheir claims:

I Nore. I
lfom A : Chim by Operational Creditors Exceptworkmen and Employees

lformC : Claim by Finandalcreditors

lForm CA : Claim by Financial Credltorsin aClass

lrormD : Claim by aWorkmanoranEmplcyee
lfomg Claim bv AuthorizedRepresentativeotWorkmenandEmployees
I fom f : Claim bv Creditors other than Financial Creditors and Operational Crcditors

I f,nOfv ,"niion E-mail and Contact details in the Claim Form so that any query regardiril

lrespectiveClaim can be resolved immediately
I

I Submission ol lalss or misleading Prooh of claim shall attract Penalties'| -* '---" -' signed b'

I sanjayKumarAggarwa

I neg. No. lBBl/lPA-002/NnU2612017'fl1029

.l ort"r OZ.O2.20Z3 lnterim Resolution Professionr
'I oi""". Mahali Fdr Retlan Poultries Private Limited -Under ClRl

6El,rlncnrtor.r or ruewly oARVED Plors BY

CONVERTING EXISTING GREEN BELTS AND

GROUP HOUSING PLOT ALONG W|TH PROVIDING

AND FIXING OF CEMENT CONCRETE

DEMARCATION PILTAR IN CONCRETE

FouNDATtoN lN sEcToR 3oB, 3oD AND 3oE,

PHASE-II AND III AT HSiIDC, IMT ROHTAK

WEBSITE OF THE BOARD/CORP./AUTH,: https://etende6'hrynic in

+

IIIMAGHAL PRADESH
PUBLIG SEAVIGE GOIVIMISSION

Pay Scale

--ret
PUBLIG ANNOUNCEMENT
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